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The House then reassembled at half-past 
two of the Cock, MR. CHAIRMAN in the Chair. 

REFERENCE TO ALLEGED OMISSION 
IN A. I. fc. BROADCASTS OF THE 

REPORT OF A DEMONSTRATION 
HELD BY THE S. S. P. IN 

LUCKNOW— comtd. 
MR. CHAIRMVN : Hon. Members will 

please note that I have taken notice of the most 
unfor unate incident which has taken place 
today in the House. I, however, do no wish to 
say anything on that matter tot ay ; I will be 
able to say something ton.orrow. The portions 
which I have m irked on the records will be 
expunged . nd the Press will note this    ;   
these   should   not   be   published. 

SHRI S. N. MISHRA (Bihar) : Sir' I hope 
that in the baorning also the Press had taken 
note ol this because you had ordered expunctio 
i. So whatever happened in the mornine should 
not be published in the Press. 

MR. CHAIRMAN : Yes, they should have 
taken notice of this because 1 said it. Mr. 
Rainarain. 
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(Interruptions)
SHRI M. M. DHARIA (Maharashtra) : Mr. 

Vice-Chairman, Sir, on a poini of order. I 
know, Sir, that this House has established a 
tradition, a good tradition, that  if some  
Member w a n t s  to   mention 
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some urgent matti r of importance he is 
allowed by the Ch; ir. I have no   objection 
to   it.   But  since   when   has   this    floor 

become a floor for c ramatic performances? 
It cannot be done     And why is it being 

allowed,   right   fn m   abuses,   iight   from 
taking out shoes ar & keeping them in bands 

and then placing  .hem on the table and 
then   tearing  som :   newspapers   ?     This 

sort of dramatic   perfoimance should  be 
immediately stopj ed, and this cannot be 

the   behaviour   ol   any Member   of    this 
House.    Will you please stop this, Sir ? 

SHRl GODE"} MURAHARI (Uttar Pradesh) 
: He is a so giving a performance. Mis is also a 
dff malic performance, his gesticulations   ami   
all   the   rest   of  it. 
SHRI A. P. CHATTERJEE (West Bengal) : The 
on y thing I am just asking is what about the 
'Statesman' and the 'Hindustan Time.'. So is Mr. 
Rajnarain in love with the Swatantra paper, a 
Birla paper, that he is not tearing it ? They also 
have not given prominence tc it as '.  know.    
Have you seen them   ? 

(

Interruption) 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : Order please. Now you please 
take your seat. Mr. Chandra Shekhar. 

SHRI CHANDRA SHEKHAR (Uttar Pradesh) 
: Mr. Vice-Chairman, just for the information of 
the House and for my hon. friend" Mr. Rajnarain, 
last night I heard the radio, the main news 
bulletin at 9 and the subsequent one at 10-30, and 
I heard the All India Radio announce that there 
was a massive demonstration—tbe word 
'massive' I heard— under the leadership of the 
S.S.P, in Lucknow and tbat there were some talks 
between Mr. C. B. Gupta and the S.S.P, leaders, 
and all those talks were quoted. I do not know 
whether Rajnarainji is satisfied with that 
coverage or not. but it is not correct tc say that 
the All    India 

 

THE VICE-C HAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Rajnarain, you were 
given five min.ites by the Chairman You 
must   nov    wind   up   please. 
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[Shri Chandra Shekhar] 
Radio did not mention it. The All India Radio 
mentioned that there was a massive demonstration 
under the leadership of the S.S.P, in  Lucknow. 

SHRI S. N. MISHRA : Mr. Vice-Chairman, only 
one word about this very matter. Although there 
might be many extenuating factors in the present 
situation to which the hon. Member Shri Raj-narain 
has referred—particularly the hon. Membtr Shri 
Chandra Shekhar has drawn attention to them—I 
must say tbat I would be failing in my duty if I do 
not express a feeling of revulsion against :he ways 
e.r the All India Rad.'c. The situauon is becoming so 
explosive, Mr. Vice-Chairman, that there is bound 
to be a massive agilatitn against the shameful ways 
adopttd by the All India Radio in setting aade news 
of national and international importance and 
promoting personality cu't. 

SHRl CHANDRA SHEKHAR : I rise on  a   
point  of order. 

SHRT BHUPESH (GUPTA West Bengal)   :  1  
have something  to say. 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA) : What is your point of order  ? 

SHRI CHANDRA SHEKHAR   : Mr. 
Vice-Chairman, are we discussing the All India 
Radio's performance because about the peiformance 
of the All India Radio our views may be different ? 
If Mr. Mishra thinks that it is encouraging 
personality cult. I think the All India Radio is 
discharging a national duty in fighting reaction. That 
is my view. The AU India Radio is fighti; g the reac-
tionaries that are coming to raise their heads   in    
this country. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI M.   P.   

BHARVAGA)    : Order    please. 

SHRI RAJNARAIN :;On a point of order. 

THE VICECHAIRMAN (SHRI M. P. 
BHARGAVA) : Not now. I am on my legs. You all 
please take your seats. 

I want to tell the hon. Members that everyone of 
us here is to perform his duty.     Everyone     must    
be       aware   ol" 

 
that we should try to do our duty without bringing   
in   sentimei.ts. 

SHRI RAJNARAIN   :  Mr.   Chandra- 
Shel'har   is   bringing   in   the   sentiments. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA1 : There are occasions when 
Members may feel strongly about a certain thiii.tf. 
But it should be expressed in 3 graceful and 
dignified manner befitting tne position and stature 
of this august House. Every Member in this House 
carries a responsibility to the nation in discharging 
his duty, and he should nol forget that what he is 
doing here is being watched not only in this country 
out abl cad also. Let it not he said that Rajya Sabha 
is a laughing-stock of the world. 

SHRI BHUPESH     GUPTA :     Does 
the     world  know  about  Rajya   Sabha? 

SHRI S. N. MISHRA : It is the Government. 

THE VICE-CHAIRMAN (SHRI-M. P. 
BHARGAVA) : I hope every Member will bear this 
in mind and wil) try to acquit himself in future. 
Now we go to the next subject. Mr. Vaishampayen. 

SHRI BHUPESH GUPTA : No, Sir, I have 
something to say. You have allowed everybody to 
have his say and I too must be allowed my say in 
the matter. 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA) : Just a minute. WiH you kindly take 
your seat? I will explain the position. Mr. Rajnarain 
took the permission of the Chair to mention a certain 
thing, as is the practice of this House. The House 
will agree with me that this is not a debate. If we 
want to debate the functioning'of the A. I. R. every 
Member of this House is welcome to move a motion 
that the functioning of the A. I. R. be taken into 
consideration, and that will provide all the 
opportunity to every Member to say whatever he 
wants to say. Therefore T shall appeal to the 
Members to stop K11 this now and go to the regular 
business. 

SHRT BHUPESH GUPTA : Only this I may tell 
you that if the A. I. R. does not give publicity to 
what we say about various parties including the 
'Syndi- 
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cate', the A. [. R. may be raided in a few days. 

SHRI S. D. 1^ ISHRA : He is a member of 
India's Star Chamber. Why should he  worry  about  
it? 

AN HON. IS EMBER : There should be one 
day's d< bate. 

SHRI BHUPLSH     GUPTA   :      You 
are right in v* iat you have said, Mr. Vice-
Chairman, and I submit to your ruling. You 1 ave 
said a good thing. The Communi t Party is among 
the opposition part es and our criticisms also must 
recei /e due attention by the A. I. R. Ot lerwise 
unpleasant things may happen in the streets of 
Calcutta and othei  parts  of West    Bengal. 

SHRI KRIS1 IAN KANT (Haryana) : I also feel 
as Mr Bhupesh Gupta feels. I have a feelinj , we on 
this side have a feeling that the All India Raido is 
being bullied by sone Opposition Members. 
(Interruptions). T me is given to Mr. Raj-narain's 
party and to other patties by    the   All    Indi*   
Radio   (Interruptions). 

(Many hon.   A 'embers stood  up to speak) 

THE VICI -CHAIRMAN (SHRI-M. P. 
BHARGAVA) : I have called Mr.    B.    B.    Dis; 
let him speak. 

SHRI M. N . DHARIA : How can Mr. Rajnarain 
.ay this when he cannot control himself and does 
things which are done in fish markets? 

Interruptions) 

(Many   hon. Members   started speaking-at     
the       some       time) 

SHRI K. S. CHAVDA : Sir, since you have 
allowe* I. others to speau we should also be al 
lower   to have our say. 

THE VIC ii-CHAIRMAN (SHRI" M. P. 
BHARGAVA) : Will you take your  seats ? 

I am sorry tint hon. Members are not even 
following the rules of procedure of this House. One 
hon. Member has to get up and speak at one time 
and not so many Members should get up at the same 
time. We have to conduct ourselves in a graceful 
and orderly manner. I have called Mr. B. B. Das and 
let him have his say. If any Member has to say 
anything further we shall see, but I have to remind 
Members again that we are not discussing the 
functioning of the AIR at the present moment. I 
have told you the way in which it can be discussed. 
Now, Mr. B.B.  Das. 

SHRI BANKA BEHARY DAS (Orrisa): 
Mr. Vice-Chairman, Sir, those who observe the very 
elementary rules in this House, you can well 
imagine the difficult position in which they always 
find themselves in this Houce. Sir, I agree with you 
entirely that sentiments should not be brought into 
this matter and there are other occasions when this 
AIR matter can be discussed. I also do not like the 
idea of tearing newspapers here because there at e 
other opportunities to control the press, to restrain 
the press, not controlling in the sense in which the 
Cover iment is trying to do. I also differ strongly 
from my friends OH other side. Because it suits their 
purpose today they are saying that the AlR is 
behaving very impartially; I do not agree with them. 

THE VTCE- CHAIRMAN (SHRI M. ;\ 
BHARGAVA) : I am sorry you are coming to the 
merits of the question. 

SHRI     BANKA     BEHARY  DAS   : 
The  Ali  India   Raido   is  not  at  all. 

THE VICE-CHAIRMAN (SHRI 
M. P. BHARGAVA) : That is all right. We  can 
discuss  that at  the proper time. 

(Interruptions) 

SHRI KRISHAN KANT : Sir, we must  be  
allowed  also. 

THE VICE-CHAIRMAN (SHRI 
M. 1 . BHARGAVA) : Mr. Krishan Kant will you 
take your seat? After all, we have to have some 
order in the House. What is this? Member after 
Member using in their seats and shouting? Let us be 
orderly. 
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SHRI LOKANATH MISRA-(Orissa) : But the 
point is this. Sir, will you kindly sit down? Or else I 
cannot stand up. 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA) : I am only requesting Members that 
now we might go back to tlie regular business, and 
we shall have nothing further or,   this. 

SHRI     BANKA   BEHERY DAS  ;   I 
have    not    finished    yet.   (Interruptions) 

SHRI MULKA   GOVINDA   REDDY 
(Mysore)   : Sir   you must allow him  to finish at 
least. 

SHRI BANKA BEHARY DAS : You see, the 
moment you stood up I sat down but if I am not 
looked after properly. .. 

THE VICE-CHAIRMAN (SHRI-M. P. 
BHARGAVA) : W'hat I have to request you, Mr. 
Das, is let us not discuss the merits of the 
functioning of the AIR. 

SHRlBANKA       BEHARY     DAS  : 
I am not going into that at all but I want to warn 
them. . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Warning is nol something that is 
separate from the debate. 

SHRI BANKA BEHARY DAS : . . . because the 
way it functions, th,- All India Radio cannot be 
tolerated in this country. 

(Interruptions) 
SHRI KRISHAN KANT : Sir, we should also 

get a chance to say from this side. 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA) : No; we have had enough. 

SHRI LOKANATH MISRA : No; it cannot go 
that way. If strictly adhering to tlie rules of the 
House becomes a disadvantage then I am undone. I 
have been trying to attract your kind attention but... 

THE VICE-CHAIRMAN (SHRI M. ['. 
BHARGAVA) : Everbody is trying to catch my 
attention but this is not the occasion. That is what T 
am saying. 

SHRI       LOKANATH        MISRA   : 
That is what I want to submit. 

THE VICE-CHAIRMAN (SHKl M. P. 
BHARGAVA) : A stop has to be made somewhere. 
If I allow Mr. Loka-nath Misra, I have to allow this 
side, tint side and so on. I would only appeal to  the  
Members for  self-restraint. 

SHRI LOKANATH      MISRA   : 
Unless you allow me I will not speak. I do not seek 
your indulgence. I do not crave for indulgence 
because I have a right of my own. But indulgence is 
being distributed here very generally; thai is what 
troubles me. If you had strictly come to the 
conclusion that there should not be any speeches and 
that Mr. Raj-narain was the only person who would 
be allowed to say something on the matter then that 
would have been an end of the thing. But 
subsequently the stand was probably changed a little 
and some leniency was shown. Some more people 
were allowed to speak and then abruptly you say 
that nobody else will be allowed to speak. I exist 
here as a member of a paity; I represent a party and I 
have a right to participate whenever there is a 
discussion on anything. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You are right; if there is a 
discussion. 

SHRI LOKANATH MISRA : The point is if 
somebody is given time with permission he must be 
the only person who should be allowed and :iobody 
else should have been permitted whatever his 
emienence in the    House. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : May I request the House to eiable 
the Chair to enforce it? 

SHRI LOKANATH MISRA   :    I 
would very much like that to be done by the 
Chairman, the Deputy Chairman, by everybody. 
You must stop everyone who is not called to speak. 
That should be strictly adhered to or else this 
picking and choosing persons from this party oi that 
puts my party at a very great disadvantage. . . 

AN HON. MEMBER   : All   parties. 

SHRI LOKANATH MISRA : My party specially 
because everybody in my party is a gentleman. We 
would not break the rules and therefore we are at a 
disadvantage. I want this to be made very plpin that 
merely because of our gentle-manliness we should 
not be shout out. Tint is what  1  wanted to submit. 
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SHRI B. T. KEMPARAT (Mysore) : On a 
point of t 'der Mr. Lokanath Misra cannot 
claim that only his party members ire 
gentlemen. 

THE VICS CHAIRMAN (SHRI-M. P. 
BHARGAVA) : That is no point of order. 

SHRI KRISHAN KANT : Sir, ali that side 
have spoken. We are at a disadvantage now. 

THE \   GE-CHAIRMAN   (SHRl 
M. P. BHA1GAVA) : You have also spoken; 
it is ne as if you have not spoken. Now we go 
to tlie regular business. Mr. Vaishampayen 

MOTION      KE   REPORT   OF'   THE 
UNIVERSITY     GRANTS GOM 

MISSION- aw./. 
SHRI S. K. VAISHAMPAYEN (Maha-

rashtra) : Mr. Vice-Chairman, Sir, after so 
much of he t and fury it is good that this House 
is < ebating and discussing a Report which 
requires very cooi, calm and rational 
consideration. I am thankful to the hon. Edit 
cation Minister foi bringing forward this m 
rtion to discuss this Report of the University 
Grants Commission. i am one of tho e who 
feel that the U.G.C. has done really excellent 
work in the field of higher education and I 
have always paid tributes to the Chairman and 
Members of he U.G.C, for whatever they have 
dom: during the past so many years If I w re to 
summarise the work of the U.G.C, n a few 
sentences, I would say t;,at the U.I J.G.has 
tried to nurture and nourish highei education 
as such and il has tried to h> 1]) strengthen the 
differer.t institutions of higher education. Not 
only that ; th [ U.G.C, through various 
measures has >.lso given status to higher 
education in the courtry. But with all that I 
mus draw the attention of the hon. Ministe: of 
Education and also of the Chairman ind 
Members of the U.G.C to the large sc de 
expansion that is taking-place in the field of 
higher education. 3 P-M. 

This expans on is not merely on a large scale, 
but it ■; multi-sided. If you go through tin- i 
ports of tbe U.G.C, you will find that we have at 
present—I will quote only a ew figures—as 
many as 70 universities a d ten institutions 
recog- j nised as uniw lities. Besides, there are ! 
2890. colleges \ith an enrolment of 22.1 Iakh 
students last year.    Thisistbe  picture 

which   U.G.C,  presents  to  us  so  far  as 
higher  education  ia   concerned.    At  the same  
time,  in  order  to  maintain     this particular  
development,  it  has  to  enrol as  many as one 
Iakh   teaching   members both in the university 
colleges and affiliated colleges.    One    lakh    
of    teaching    staff are   there.    And   almost   
double   number of non-teaching   stall  must  
be   there   so far as  university  colleges  are  
concerned. Naturally such a development shall 
have to   be   properly   matured   and   properly 
developed.    Therefore. I am of the view tbat    
instead    of   merely    giving    grants and   
trying   to   watch   the   developmental aspects 
of college education   and  universities,   the   
UGC    must   try  to  secure  a sort of control  
and   give    directions    to the  adminstration   
of the   university  and colleges.    Unless that is 
done I fear that all the gains that    we      have      
achieved up till now so far as higher education 
is concerned will be lost. My first submission 
for the consideration of tbe  UGC is that it 
should try not only to give grants for the 
developmental activities of the colleges   and 
universities  as    such,  but   it  should   also try  
to go into the various administrative features of 
these universities and colleges. Unless tbat is 
done, I do not think that the universities and 
colleges will be able to manage higher 
education in    the way they ought to, with ah 
the laudable objectives that the University 
Grants Commission bas kept before it. 
Therefore, my submission is that even though in 
the Act itself, according to my opinion, there is 
no such  power with   the   Univeisity Grants  
Commission, they should look into the affairs 
of various universities   and   colleges   and   see   
that the   objectives   they   have kept in  regard 
to  higher  education   are  achieved.     The 
UGC may require more staff, more expert 
personnel.      They   should   try   to   obtain the 
services of such staff and   expert   personnel in  
order  to see that the administration of different 
Universities in sticam-lined.    For  that  it may  
have   to set  up one more administrative 
headquarters at some   other   place,   say   at   a   
place   like Nagpur or Bombay.    If you go into 
the detai ls  of these  colleges  and   iriiversities, 
you will find that moie than 60 per cent or 70 
per cent of these colleges and even some of the 
universities have teen started in semi-urban  or  
rural  areas.    They  require more attention 
becaus:- in the semi-urban     and     rural   areas   
there   arc   not all those facilities which higher 
education should    have.    Such    facilities    
aie     no easily available at these plans.    So. 
more attention  on   the  part  of 'he  U.G.C,   is 
necessary towards these institutions which arc  
more  in   number   and   which   arc   in 11 rai 
and semi-urban areas.    7f at all the 


